CENIRAL ADMINISTRAZIVE TRIBUNAL
CUI'TACK BENCH sCUTTACK

ORIGINAL APPLICATLICN NOs 129 OF 1990

Date of decisiom 12th September, 1991.

Mamamohar Parichha ¢ Applicast
Versus
Uniom of India amd others $ Responmdents

For the applicant : MfF. L.Pradhanm,Advocate

For the Respoademts 3 Mr. P.N.Mohapatra, 4ddl Standing
Counmsel (Central)

THE HON'BLE MR . K.P.ACHARYA,VICE CHAI MAN
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1. Ahether reporters of local papers may be allowet
to see the judgmeant?Yes.

2. To be referred tothe reporters or aot? AV -

3. dhether Their Lordbhips wish to see t e fair
copy of the judgneat? Yes.
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JUDGM ENT

KoP ¢ACHARYA,VICE CHAIRMANs Im this applicatioa urder Section 19
of the Admimistrative Tribunals Act, 1985, the

Petitiomer prays for a directiom to be issued to the
Opposite Parties to accept the resigmatiom submitted
by the Petitioner amd to retura the certificates
submitted by the Petitiomer at the time of joimimg

the pOSt .

24 Shortly stated the case of the
Petitioner is thd he was workimg as Telephone
Operator siace 4.7.1981 uader the Divisional Eagireer,
Telegraphs, Berhampur. The Petitiomer has submitted
his resignation and simce it was mot accepted, this
application has been filad with the aforesaid prayer.
3, In their counter, the Opposite

Parties maiatair that ir the meaawhile the

resignation has beem accepted amd therefore, the

petitioaer has mofurther grievasce to pursue before

ﬂzhis Tribunral.
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4. I have heard Mr. L.Pradhaa, learned

Counsel for the Petitiomer aad Mr. P.N.Mohapatra,
learRed Additionmal Staadimg Counsel for the Cesntral
Goverament om this gquestioa. Since tha rasignation
has already beea accepted, the case is disposed of
as infructuous leavimng the parties to bear their
OWR costs.

5. As regards the second prayer to
retura the certificates, I hope the corcernaed
authority would returam the certificates after

retaininguXerox copies of those certificates ia
their record or iam the altermative xerox copies

be prepared by the concermed authority amd returred

A
to the Petiticner.theugh This was objected by Mr.

P .NeMchapatra, learred Additicral Stardirg Counsel

(Central) amd his objectior stards over ruled.
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; \Y VICE CHAIRMAN

! R
Central Admimistrative Frifural,
Cuttack Beaqh,Cuttagk/Kﬂﬂ anty.
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